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practical difficulties in developing the 
strip for heavier aircraft and olber 
econamic reasons, it was not found 
possible to accept it. 

Forelp Exebanre spent on Imports 

S. Shrl A. K. Gopalan: Will the 
Minisler of Food, Apiculture Com-
manity Development and Cooperation 
be pleased 10 slale: 

(a) the amount spent by Govern-
ment in foreign exchange during the 
yenr 1963·64 far commercial purcha.e. 
from U. S. A. outside P.L. 480; and 

(b) the amount spent on freights to 
import the commodities under P.L. 480 
programme during the same period? 

The Minister of State In the Minis· 
try of Food, Apicalture, Commanlty 
Development aad Cooperation (Sbrl 
Govinda Men",,): (a) There was nO 
commerci"l purchase of foodrraln. 
from U.S.A. outside P~80 durinl 
1963·64. 

(b) The amount spent on freilbt to 
import the commodities under P~80 
programme during 1963-64 was RI. 
10.59 crores in foreign exchange and 
Rs. 11.46 crores in Indian currency. 

Laml Sarvey Reeords III Kenla 

•. Shrl A. K. Gopalan: Will the 
Minister of Food, Anl.alture, Com· 
munlty Development and CU-operaUon 
be pleased to state: 

(a) whether it is a fact that the 
preparation of land survey records 
In Kerala has not yet begun; 

(b) if so, the reasons therefor; 

(c) if not, when the work wUi beCln; 

(d) when it will be completed; and 

(e) whether it is a fact that becaule 
of the ablenre of these records, land 
Refona legislations are being held up? 

TIl., Deputy Mlniater h the Minis· 
try 0' Feod, ArrleUltare, CUmmunlty 
Denlopment ami Cooperation (Shrl 
Sblndel: (a) to (e). The Informa· 
tion is belny, collecled and will be 
placed on the Table of the Sabha. 

Settlement of Lan"'e.s Api_ullura. 
Labourers In Kerala 

5. Shrl A. V. RBrhavan: Wi\! the 
Minister of I'Vod Agriculture, Cum-
munlty Developm~nt and CooperaUon 
be pleased 10 state: 

(a) the progress made in carrying 
out the scheme for the settlement of 
landless agricultural labourers in 
Bhoodan and Gramdan lands in 
Kerala; 

(b) the amount sanctioned durinll 
the Third Five Year Plan; 

(c) the amount spent 10 far; and 

(d) the steps taken to implement the 
9cheme? 

The Depnty Minister III the MInis· 
try Of Food, Al(rlculture, Community 
Denlopment and Co· operation (Shrl 
Shlllde): (a) to (c). A scheme 'or 
the settlement 0, 1000 landless agrl. 
cultural families nn 3000 acres of 
Bhoodan and Gramd'an lands In 
lterala State at a total coot of Rs. 5 
lakhs was sanctioned by the Govern· 
ment of India in December, 1985. 

(d) The sch,,,,,e is being implement· 
ed hy the State Government. A Bhoo. 
dan Bill to facilitate the distribution 
of Bhoodan lands has been formulated. 

6, Shrl Lhadhar Kotokl: 
Shrl Hem Jlllrua: 

WlII the Minister of Transport, 
Aviation, ShlPPinIf and Touriml be 
pleased to atate: 

(a) whether any scheme bas be4m 
dra,,·n up for the conotruction of .... 
air-llelds anj landing grounds in the 
VariOUl imparlant towns In A_ 
which have not yet been connected IIir 
air services; and 

(b) If 10, the details thereof? 

The MInIster of Trusport, AYiatloll, 
ShlpplDI( .... T_....... (allrl SuJlYa 
Reddy): Cal No, Sir. 
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Construction of civil ncrodromes IS 
planned on the basi. of the require-
ments Of operators. The existing 
aerodromes in A~5am are adpquate for 
this purpose. 

Cb) Docs not arise. 

Cooperative Org.nlsa1l01111 

7. Shrlmati RmmduJarl Sinha: 
Will the Mini.tc!" of Food, Agricul-
ture, Communit,. DeveloplDeDt .... 
Cooperation be plea.cd to state: 

Ca) whether it Is n fact that in the 
Eastern States, the co-operative or-
,anisations were required to contri-
bute to various defence funds; ""d 

Cb) if 10, the total amount of con-
tribution made by the cooperative leC-
tor of the various States in the Eu-
tern Zone to the various tundl 10 fir, 

The Deput,. Minister of Food, Agrl-
wture, Community Developmeat &114 
Cooperation (Slui Sh1n4e): Ca) 
Not only in the Easlern State., but all 
over the country, It wao suggested to 
the coope ... tives th.t they .hould con-
trjhute funds, from their pt'oftUi. for 
the welfare of the jawans and their 
families. 

(b) Information 10 being coll""ted 
and will be laid on the Table of the 
Houfle in due course. 

Function. of Bloc" DeveloJIIDIIDt 
OIIloen 

8. Shrlmatl Bamdala,l Sinha: 
Will the Minister of Food, AgrJcnl-
&are, CoaIJDmIIir Developmeid .... 
Coepent .... be pleased to .tate: 

(a 1 the names of the State. In 
which the functions of the IIlock 
Development om.ers and Reven .. 
om.e.s are .till vested in one and the 
lame person; 

(b) the reasonl for continuing auch 
an arrangement rontra..,. to the ad-
vice of the Central Government; and 

Cc1 the steps bein, taken by Go"-
f"rnment for prompt aeeeptanee of 
their advice? 

.-
Tbe Deputy Minister Of Food, Agrl-

rultare. COIIlIIIunlty DeyeloplDeat and 
(:V-operation (81,,1 8blnde): C a) Only 
ill p~rts of Bihar Slate the ""me pel-
SOu discharges th~ functions of Block 
Developmenl omc,'!' and Revenue 
OfIIcer. 

(b) and (e). Thl' combination of 
revenue and dc\'elopment functioJlll Qt 
Ih" block level in Bih.r was origi-
nally devised as an interim mPllsurQ 
till the re\'enUl' l'c::ords were brought 
up \0 dute. The arrangement hR. 
been rontinued hy th,' State Govern-
ment mainly on considerations of the 
cost and availability of suitable per-
sonnel for eltl'ctinll bifurcation. The 
Government of India have st""dily 
pursued the mMUer with the State Gov-
ernment and urged them to huv,. se-
parate functionaries. The State Gov-
ernment have since agreed to bring 
this about ,radually. The blfur",,\Ion 
has already been ordered in 2f8 block. 
out of a tOlul of 575. 

9. Shrl 8hree Nara,.an Da.: Will 
the Ministe: o! La. be pleased to 
atate: 

(a) the number of case. In which 
the whole Or part of the provi~lo", of 
the Central Acts were declared ultra 
vir •• by various High Courts and the 
Supreme Court of Indio durin, the 
year 11185; 

Cb) the name. of Actl 10 alfeeted; 

(d the case. in which appl!all 
against the High Court decision. were 
IIled In the Supreme Court and \he 
decilion of the Supreme Court there-
.on; and 

Cd) the number of Ca. .... 1 which are 
.tlll pendin" In th~ court.? 

The Min ..... Of State In the MinJI-
t..,. Of La.. (Sbrl C. B. Paltabhl 
Raman): (a) to (d" The Information 
i. being .{JUeeted and will be laid OB 
the TB!!l" of the House. 




